
IN THE COURT OF THE SESSIONS JUDGE     :::::::     BONGAIGAON
                                   

Sessions Case No. 06 (BGN)/2010
                                  U/S 304(B)/306/302/34 IPC

  (Arising out of G.R. Case No. 143 of 2009)

                       State of Assam
  
                            Vs.

                        1. Sri Amar Mahanta
    2. Smt. Kalyani Mahanta

                 ......Accused

PRESENT : Smt. I. Barman,
                                          Sessions Judge,
                                          Bongaigaon.

ADVOCATES APPEARED :  
    
For the State : Sri A. K. Nath, Public Prosecutor

For the accused : Sri M. Rahman       

                    Date of Argument  : 15.07.2015.

Date of Judgment  : 28.07.2015.

JUDGMENT  AND  ORDER

1. The  prosecution  case  as  unfurled  in  the  First  Information 

Report lodged on 18.03.09 by Kartik Saha before I/C, North Bongaigaon 

P.P. alleging that informant's sister Jamuna Saha got married with accused 

Amar  Mahanta  out  of  love  affairs.  But  since  after  her  marriage,  her 
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husband Amar Mahanta and mother-in-law Kalyani Mahanta subjected her 

to cruelty demanding dowry and sometimes she was not provided food for 

which sometimes Jamuna Saha had to take meal in her parental house. 

Lastly on 17.03.2009 Jamuna Saha came to his house and reported that the 

accused persons threatened her that if she visits her parental house, they 

would  kill  her.  Thereafter  on  18.03.2009 at  about  10.30 AM receiving 

information that Jamuna Saha died by hanging, immediately they rushed to 

the house of the accused persons and found her dead body under the bed. 

Hence,  they suspected that the accused persons killed his sister for not 

fulfilling their demand of dowry.

2. On receipt of the FIR, North Bongaigaon P.P.G.D.E No. 393 

dated 18.03.09 was entered and the Fir was sent to the O/C, Bongaigaon 

police  station.  Accordingly  the  O/C,  Bongaigaon  P.S.  registered  a  case 

being Bongaigaon P.S. Case No. 109/2009 U/S 304(B) IPC and launched 

investigation of the case. Accordingly, the Investigating Officer visited the 

place of occurrence, recorded the statement of the witnesses, sent the dead 

body for postmortem examination, arrested the accused and at the close of 

investigation  laid  charge  sheet  against  the  accused  Amar  Mahanta  and 

Kalyani Mahanta U/S 304(B)/34 IPC.

3. On  appearance  of  the  accused  persons,  the  learned  Chief 

Judicial Magistrate, Bongaigaon vide order dtd. 30.12.2009 committed the 

case  to  the  Court  of  Session,  Bongaigaon  after  observing  required 

formalities, being the offence U/S 304(B) IPC exclusively triable by the 

Court of Session.        
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4. On  producing  the  accused,  after  going  through  the  police 

report furnished under section 173 CrPC and hearing both sides, having 

find a prima facie case against  the accused,  charge was framed by my 

learned predecessor against the accused persons U/S 304(B)/306/302/34 

IPC. Both the accused persons pleaded innocence when charge read over 

and explained to them and claimed for the trial. 

5. POINTS FOR DETERMINATION:

1. Whether  in  furtherance  of  common  intention  the  deceased  

Jamuna Saha’s death was caused for subjecting her to cruelty  

or harassment by the accused persons being the husband and  

her mother-in-law for dowry, soon  before her death and she  

died otherwise than normal circumstances within seven years  

of her marriage? 

2. Whether  the  accused  persons  in  furtherance  of  common 

intention  abetted  the  deceased  Jamuna  Saha  to  commit  

suicide on and the accused persons abetted its commission by  

torturing her both physically and mentally?

3. Whether  the  accused  persons  in  furtherance  of  common 

intention  committed  murder  by  intentionally  causing  the  

death of Jamuna Saha ?

6. In  this  case  to  bring  home the  charge  against  the  accused, 

prosecution side examined as many as 10 (ten) witnesses. In the statement 

recorded U/S 313 CrPC, the accused persons denied all  the allegations 
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levelled against them. Defence did not lead any evidence. I have heard 

argument of both sides and also gone through the entire case record.

DISCUSSION, DECISION AND REASONS THEREOF:

7.    In order to appreciate the argument advanced by the learned 

counsel appearing for both sides, I feel it appropriate to briefly scrutinize 

the evidence on record.

8. PW 1 Kartik Saha is the informant as well as elder brother of 

the deceased. He deposed that prior to six months of death, out of love 

affair his sister Jamuna Saha eloped with the accused Amar Mahanta and 

got married with him. After  the marriage she did not  visit  her  parental 

house for about three months and then she used to visit her parental house. 

Thereafter accused Kalyani Mahanta, the mother-in-law of the deceased 

asked  her  to  bring  marital  gifts.  Hence,  after  the  marriage,  they  gave 

wooden bed, 'alna', utensils, quilt, one trunk, gold ring, bangle, ear ring 

etc. He further deposed that the deceased was not allowed to enjoy TV 

programme in her matrimonial house and hence, Jamuna sought for a TV 

for her own use. He also heard when the deceased reported her mother that 

she  was  not  provided sufficient  food  and the  accused  persons  disliked 

Jamuna  coming  to  her  parental  house.  On  the  previous  day  of  her 

committing suicide,  she came to her  parental  house and then when his 

mother asked her to take roti, she denied saying that her mother-in-law 

would be annoyed with her if she stays for more time in their house and 

hence,  roti  was given to  her  in  a  packet  so that  she can take it  at  her 

husband's house. According to him, the dead body of his sister was found 
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under the bed of her marital home and her body was kept covered by cloth. 

He proved the FIR Ext-1 and the inquest report Ext-2. He further stated 

that he looked only the face of the deceased and then he had seen some 

marks on her cheek which may be caused due to assault on her.

During cross,  he stated that his sister had love affairs with 

accused Amar Mahanta for about one year and thereafter she eloped with 

him.  He further  admitted that  they were not  interested in marrying the 

deceased with Amar Mahanta and hence, asked her to maintain distance 

from the accused.  So far  his  evidence,  none of  the neighbors of  Amar 

Mahanta reported them about any quarrel in between his sister and the 

accused and his sister did not report him about any demand by Amar or his 

mother.   

9. PW 2 is Nayan Tara Saha, mother of the deceased stated that 

for  having love  affair  her  daughter  Jamuna  eloped with  accused Amar 

mahanta and got married. Jamuna used to visit her house when her mother-

in-law Kalyani Mahanta was absent at her home. They gave ornaments, 

utensils, wooden bed etc. for day to day requirement of the deceased but 

even after that accused Kalyani Mahanta tortured her. She was not given 

food properly and sometimes the plate of meal was snatched away from 

her. Prior to committal of suicide, the deceased came to their house and 

wanted to eat something. Then she offered two ‘roti’ but she did not take it 

saying that her mother-in-law would torture her if she knows that she had 

come to their house and hence, the deceased took the ‘roti’ for taking it at 

her matrimonial home and left her house saying that on next day also she 

would  come.  She  further  deposed  that  hearing  about  the  death  of  her 
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daughter, she rushed to the house of the accused and found her dead body 

lying on the floor under the bed. She thought that it was not the case of 

suicide but her daughter was murdered. She proved her statement U/S 164 

CrPC vide Ext-3.                                      

During  cross,  she  stated  that  in  spite  of  being  opposed, 

Jamuna married with Amar Mahanta against their will. She deposed that 

she could not remember the date on which the mother-in-law of Jamuna 

demanded  dowry  from her.  She  also  did  not  remember  as  to  whether 

Jamuna reported them that she was not allowed to have her food properly. 

She admitted that they gave marital gifts to Jamuna out of their own will. 

They did not call  any ‘bichar’ or made any report before police station 

regarding demand of dowry by the accused.

10. PW 3 Sukumar Saha came to know that Jamuna committed 

suicide by hanging but he did not know anything about the marital life of 

Jamuna. He proved the seizure list Ext-4 by which one dao and two pieces 

of gamocha were seized by police.

11. PW 4 Tapashi Chakraborty, co-villager deposed that he heard 

about suicide committed by the wife of accused Amar Mahanta but he did 

not know about the family life or marital relation between the accused and 

the deceased.

12. PW 5 Supriya Saha, the wife of the informant deposed that 

after the marriage with Amar, Jamuna used to visit their house. According 

to her, out of love affairs Jamuna eloped with the accused Amar Mahanta, 
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but after the marriage, both the accused persons subjected her to cruelty 

saying  that  she  did  not  take  any  dowry  with  her.  However  after  three 

months of elopement, they gave bed, alna, gold ornaments etc. She further 

deposed that as the house of the accused persons was not far away from 

their house, hence Jamuna used to visit their house but the accused persons 

did  not  like  her  visit  in  her  parental  house.  They  prevented  her  from 

visiting their house. According to her, Jamuna was killed by accused Amar 

Mahanta and Kalyani Mahanta and prior to the fateful day of her murder, 

she visited their house and by weeping reported that she was not allowed 

to visit their house and that the accused persons also threatened that if she 

visits her parental house, she will be killed. Next day, they heard about the 

unnatural death of Jamuna. According to her, there was injury mark on her 

body. She proved her statement U/S 164 CrPC as Ext-5.

13. PW 6 is Sanchal Ghosh deposed that while collecting cable 

charge from customers, he could know that Jamuna died by committing 

suicide. He also proved his signature in the inquest report Ext-2. But he 

had not seen the dead body in hanging condition. He found the dead body 

on the floor of Amar Mahanta. He also did not know about the family life 

of Amar and Jamuna.

14. PW 7 Dr. Karuna Kanta Talukdar deposed that on 19.03.2009 

he conducted autopsy on the dead body of Jamuna Mahanta, in connection 

with  Bongaigaon  P.S.  U.D.  Case  No.  15/09  dated  18.03.2009  and  on 

examination  found  a  female  dead  body  of  average  built,  swarthy 

complexion, aged about 21 years. Both eyes closed. Dribbling of saliva 

and froth (dried) from mouth was seen. The tip of the tongue protruded 
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from the mouth. Ligature mark present. It was impressed above the level 

of thyroid cartilage and was seen in front on both side of neck and was 

directed obliquely upwards towards the position of knot in the occipital 

region. The Doctor opined that the cause of death is due to asphyxia as a 

result  of  hanging  which  was  ante  mortem  in  nature.  During  cross 

examination he stated that in the post mortem report he did not mention 

whether the mouth of the deceased was opened or closed. He also did not 

find any injury on other parts of the body except the ligature mark on her 

neck. He proved the post mortem report as Ext.6. 

15. PW 8  Roseleen  Das,  the  then  Circle  Officer,  Bongaigaon, 

deposed that on 18.03.2009 she conducted the inquest on the dead body of 

Manju  Dey  in  connection  with  Bongaigaon  P.S.  Case  No.  15/09d  and 

found no injury on her person. According to her, she found one piece of 

gamocha over the dead body and another piece in the place where the dead 

body was hanging. According to her, the family members of the husband 

of the deceased stated her that the dead body was hanging from a batten.

During cross, he stated that he did not examine the tongue of 

the deceased. In the inquest report, she did not mention the facial position 

of the dead body. She found the dead body upon the floor inside the house.

16. PW 9 is Bimal Sharma. According to him, the mother of the 

informant informed him over phone that her daughter committed suicide. 

Then he informed the incident to Bongaigaon P.P. and accordingly police 

came to investigate the matter. During cross, he stated that he did not know 

how Jamuna died. Neither he had gone to the place of occurrence.  
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17. PW  10  Paramananda  Borah  the  Investigating  Officer 

deposedthat on 18.03.2009 while he was working as I/C at Bongaigaon 

P.P., at about 12.20 PM one Bimal Sharma by lodging an FIR informed 

that Nayantara Saha informed him over phone that her married daughter 

Jamuna Saha committed suicide in her matrimonial home. Accordingly, he 

made North Bongaigaon P.P. G.D.E. No 386 dtd.18.03.2009. Thereafter he 

visited the place of occurrence, prepared the sketch map of the place of 

occurrence Ext-8 and found the dead body upon the floor under the bed 

inside the house. He also found two chairs keeping overturn. He noticed 

two pieces of gamocha and a dao.  Accordingly,  he seized the said two 

pieces of gamocha vide M. Ext-1 and the dao vide M. Ext-2 which he 

seized by seizure list Ext.4. He took steps for conducting inquest on the 

dead body by the Executive Magistrate Roseleen Das,  who accordingly 

conducted  inquest  vide  Ext-2.  After  inquest  he  sent  the  dead body for 

postmortem examination and on the very day Kartik Saha lodged the FIR. 

Thereafter he arrested both the accused persons, recorded the statements of 

the witnesses, got recorded the statements of Nayantara Saha and Supriya 

Saha U/S 164 CrPC and after collecting postmortem report, he filed charge 

sheet Ext-9 against the accused persons U/S 304(B) IPC.

During cross, he stated that finding the FIR from one Bimal 

Sharma, he made the U.D. Case 15/09 dtd.18.03.2009. According to him, 

he had not seen any cut injury on the dead body and from villagers, he 

came to know that by cutting gamocha, the dead body was dropped down 

from bamboo stick on which the fan was fitted and at that time, accused 

Amar Mahanta who worked in garage was not at home. Later, on receiving 
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the  information,  the  accused  Amar  Mahanta  came home.  According to 

him, the parental house of the deceased was situated near the house of the 

accused  persons.  During  cross  examination  he  stated  that  during 

investigation informant Kartik Saha said nothing as to on which dates the 

accused persons demanded dowry.

18. As per the post mortem report Ext. 6 the following are the 

findings:

External  Appearance:  Both  eyes  closed,  dribbling  of  saliva 

and froth (dried) from mouth is seen, the tip of the tongue protruded from 

the mouth.

Ligature  mark  present.  It  is  impressed  above  the  level  of 

thyroid cartilage and is seen in front, both sides of neck and is directed 

obliquely upwards towards the position of the knot in the occipital region. 

On dissection,  petechial  haemorrhages  seen in  the underlying layers  of 

skin.  The  tissues  under  the  mark  are  dry,  white  and  glistering  with 

ecchymosis in the adjacent muscles.

Cranium and  spinal  canal:  Scalp,  skull  and  vertebrae  -  all 

healthy

Membrane: normal and healthy

Brain and spinal cord: Normal and healthy

Liver: congested  
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Spleen: congested

Kidneys: congested

Bladder: congested and half filled with urine

Thorax: pleurae: congested

Lungs: congested and oedematous

Heart: the right side of the heart is full of dark fluid and the 

left side is empty

Abdomen: Mouth, pharynx- congested

Stomach- congested and contains semi digested food matters

Organs of generation, extema and internal: All are normal and 

healthy. Uterus is normal

In his opinion cause of death is due to asphyxia as a result of 

hanging which is ante mortem in nature.

19. Now let us discuss as to whether the death of the deceased 

was a dowry death punishable u/s 304(B) IPC.

20. In  this  respect,  I  would  like  to  reproduce  the  provision  of 

Section 304 (B) of IPC which read as follows:

304B  dowry  death-(1)  Whether  the  death  of  a  woman  is 

caused  by  any  burn  or  bodily  injuries  or  occurs  otherwise  than  under 
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normal circumstances within seven years of her marriage and it is shown 

that soon before her death she was subjected to cruelty or harassment by 

her husband or any relative of her husband for, on in connection with, any 

demand for  dowry, such death shall  be called “dowry death” and such 

husband or relative shall be deemed to have caused her death.

Explanation- For this purpose of this subsection, ‘dowry’ shall 

have the same meaning as in section 2 of the Dowry Prohibition Act, 1961 

(28 of 1961)

(2)Whoever  commits  dowry  death  shall  be  punished  with 

imprisonment  for  a  term which shall  not  be  less  than seven years  but 

which may extend to imprisonment for life.”

21. So to attract the provision of Section 304B IPC, the following 

ingredients must be established:

(a) the death of woman must have been caused by burn or by 

bodily injury or otherwise than under normal circumstances.

(b)  that  such  death  has  occurred  within  seven  years  of 

marriage;

(c)  soon  before  her  death  the  woman  must  have  been 

subjected  to  cruelty  or  harassment  by  her  husband  or  relative  of  her 

husband in connection with demand o dowry by her husband or any of his 

relatives.

22. So  to  hold  a  person  guilty  u/s  304  B  IPC,  it  must  be 
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established that the woman treated with cruelty in connection with demand 

of dowry soon before her death and that  the woman died within seven 

years from the date of her marriage.

23. In  view  of  the  above,  let  us  now  examine  the  evidence 

adduced by the prosecution to see as to whether the prosecution has been 

able to discharge its initial burden so as to attract the presumption under 

section  113 B of  the  evidence  Act.  In  the  present  case  admittedly  the 

deceased had love affair with accused Amar Mahanta, eloped with him and 

got married with him against the will of her family members. Regarding 

harassment by the accused persons to the deceased, the evidence of the 

informant  who  is  the  elder  brother  of  the  deceased  is  that  after  three 

months  of  her  elopement,  the  deceased  used  to  visit  his  house  and 

thereafter  on  being  asked  her,  by  her  mother-in-law  accused  Kalyani 

Mahanta to bring marital gifts, they gave her some required items such as 

wooden bed, ‘alna’, utensils, quilt, one trunk, a gold ring, ear ring, bangle 

etc. He further stated that as the deceased was not allowed to enjoy TV 

programme in her matrimonial house, so the deceased asked for a TV for 

her own use. He also heard when his sister reported his mother that she 

was  not  provided  adequate  food  and  disliked  her  for  coming  to  her 

parental  house  frequently.  According  to  him  on  previous  day  of 

committing suicide when she came to his house, his mother asked her to 

take roti preparing at that time but she refused saying that her mother-in-

law would be annoyed if she spent more time in their house and hence she 

was  given  roti  to  take  it  at  her  home.  During  cross  examination  he 

admitted that none of the neighbours of the accused persons reported them 

                Contd----P/14



     :::14:::

about any quarrel between his sister and the accused. As per his evidence 

the house of the accused is only 100 metre away from his house which is 

visible from his house. He also admitted that his deceased sister did not 

report him anything about any demand by any of the accused persons. So 

far the evidence of the mother of the deceased PW2 Nayan Tara Saha, her 

daughter used to visit her house when her mother-in-law was not present at 

home. According to her, they gave her ornaments, utensils, wooden bed 

etc. for her day to day use. But in her cross examination she stated that 

marital gifts were given to her out of their own will. So those items were 

given  to  the  deceased  not  on  asking  by  accused  Kalyani  Mahanta  as 

alleged by PW1. Further evidence of PW 2 is that the mother-in-law of the 

deceased used to torture her by not providing food properly and sometimes 

meal  was  snatched  away  from  her.  PW2  also  deposed  that  prior  to 

committal of suicide, the deceased came to her house and wanted to eat 

something and then she offered her two roties but she did not take it saying 

that her mother-in-law would torture her if she knows that she came to her 

parental  house.  Hence,  she  (deceased)  took the  roties  to  take  it  at  her 

home. But as per evidence of PW1, his mother i.e. PW2 herself offered 

roti to the deceased which was preparing at that time but not that when the 

deceased wanted to eat, then only PW1 gave as alleged by PW2. On the 

other hand PW5 the wife of the informant deposed that after the marriage, 

both the accused persons subjected the deceased to cruelty on ground that 

she  did  not  take  any  dowry  with  her  and hence  after  three  months  of 

elopement, they gave bed, alna, gold ornaments etc. She further deposed 

that as the house of the accused persons was nearer to their house, hence 

Jamuna used to visit their house but the accused persons did not like her 
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visiting in her parental house and prevented her from visiting their house. 

According  to  her,  Jamuna  was  killed  by  accused  Amar  Mahanta  and 

Kalyani Mahanta and prior to the fateful day of her murder, she visited 

their house and by weeping reported that she was not allowed to visit their 

house  and  threatened  that  if  she  visits  her  parental  house,  she  will  be 

killed. The fact of reporting not allowing her to visit her parental house 

was not corroborated by PW1 and PW2 the most natural witnesses. PW3, 

4 and 6 only heard about committing suicide by the deceased but they 

knew nothing about marital relation between the deceased and the accused. 

As per evidence of PW8 the circle Officer who conducted the inquest on 

the dead body found the body hanging by a gamocha in a batten but he 

found no injury on her person. He found one piece of gamocha on the dead 

body and another piece in the batten where from the body was hanging. As 

per  evidence  of  PW9 Bimal  Sarma,  the deceased’s  mother  over  phone 

informed  him that  her  daughter  committed  suicide  and  accordingly  he 

informed at  New Bongaigaon  P.P.  which  evidence  is  supported  by  the 

investigating Officer PW 10 who stated that on receiving the information 

from Bimal Sarma about committing suicide by Jamuna Mahanta made the 

G.D.E.No. 386 dated 18.03.09. Ext 7 is he extract copy of the said G.D.E. 

which  reflects  that  Bimal  Sarma  over  phone  informed  that  Jamuna 

Mahanta  committed  suicide  in  her  husband’s  house.  The  I.O.PW10 

deposed  that  after  receiving  the  information  from  Bimal  Sarma,  he 

registered the UD case being No. 15/09 dated 18.03.09. When he visited 

the place of occurrence from people present there he came to know that 

they  by  cutting  the  gamocha  dropped  down  the  dead  body  from  the 

bamboo batten and at that time Amar Mahanta was not present at home. 
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Later on he was called. None of the witness in their evidence mentioned 

the amount, if any, demanded by the accused persons and the nature and 

extent of torture/assault meted out to the deceased. Admittedly the family 

members of the deceased was against the marriage with the accused. PW1 

and PW4 being the elder  brother  and mother  were the best  persons to 

know about demand if any. Though the PW1 in his evidence stated that on 

being asked by accused Kalyani Mahanta to bring marital gifts, they gave 

wooden bed, utensils, ornaments etc. but deceased’s mother admitted that 

they  gave  some  articles  to  the  deceased  at  their  own  will.  PW1  also 

admitted  that  the  deceased  never  informed  him  anything  about  any 

demand by the accused persons. There is no direct or substantial evidence 

regarding bodily injury or dowry harassment of the deceased. The only 

evidence is that her mother-in-law i.e. Kalyani Mahanta disliked her as she 

used to visit her parental house frequently. PW5 Supriya Saha the sister-in-

law  of  the  deceased  admitted  in  cross  that  the  deceased  was  of  very 

challenging and emotional nature and hence she took extreme steps

24. From the above evidence as well as the post mortem report it 

appears that it is case of suicidal not homicidal. Further in this case the 

evidence of PW10 the I.O. is that at first he received an written FIR from 

one Bimal Sarma that Nayantara Saha over phone reported him that her 

married  daughter  Yamuna  Saha  committed  suicide  by  hanging.  During 

cross he stated that on receipt of the said FIR he registered the U.D. case 

No. 15/09 and the post mortem was conducted in reference to the said U.D 

case. Prosecution failed to produce the said U.D case. Prosecution did not 

produce the said origin FIR. Carefully scrutinizing the evidence of PW 1, 
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PW 3, PW 5, the close relatives as well as natural witnesses, it reveals that 

they failed to make any disclosure regarding dowry demand and regarding 

ill treatment as alleged in the FIR which raises doubt about the veracity of 

the prosecution case. 

25. There is no evidence on record to show that the deceased was 

ill  treated  or  tortured  during  her  marital  life  and  it  cannot  be  safely 

concluded that the death of the deceased is dowry death. As the deceased 

was emotional in nature, therefore committing suicide due to frustration 

for relation between the two families cannot be ruled out. In order to rope 

in  or  put  the  blame  on  the  husband  or  mother-in-law,  there  must  be 

something on record to show that he was responsible for the death of the 

deceased.  The prosecution was required to  establish the ingredients  for 

drawing the presumption u/s 113 A or 113 B of the Evidence Act. But in 

this case, the prosecution has miserably failed to do so. Merely because the 

young  housewife  had  died  or  committed  suicide  in  a  suspicious 

circumstances, the husband or in-laws cannot be held responsible for the 

said death. 

26. So  far  Section  306  of  IPC,  abetment  of  suicide  requires 

instigation  from  the  end  of  the  accused  to  the  person,  who  commits 

suicide.  The  accused  must  intends  that  the  person  tortured  commits 

suicide. But there is no evidence on record to prove that any of the accused 

persons instigated or engaged in conspiracy or rendered intentional aid for 

facilitating commission of offence of suicide. In view of what has been 

discussed above, I am inclined to hold that the prosecution failed to prove 

that the accused persons subjected her to torture demanding dowry and 
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thereby compelled her to commit suicide.

27. In  the  above  circumstances,  I  am  of  the  opinion  that  the 

prosecution failed to prove its case against the accused persons and they 

cannot be held guilty for the offences punishable under section 302/304-

B/306/34  of  IPC.  Accordingly  both  the  accused  Amar  Mahanta  and 

Kalyani Mahanta are acquitted from the charges and set them at liberty 

forthwith. Their bail bonds shall remain in force till next six months. 

28. Given under my hand and seal of this Court on this 28th day of 

July, 2015, at Bongaigaon.  

Dictated and corrected by me,

                           (I. Barman)
                                            Sessions Judge
                                             Bongaigaon.

   (I. Barman)                                       
Sessions Judge,
  Bongaigaon. 

******
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A P P E N D I X 

Prosecution witness:
PW 1 – Sri Kartik Saha
PW 2 – Smt. Nayan Tara Saha
PW 3 – Sri Sukumar Saha
PW 4 – Smt. Tapashi Chakraborty
PW 5 – Smt. Supriya Saha
PW 6 – Sri Sanchal Ghosh
PW 7 – Dr. Karuna Kt. Talukdar 
PW 8 – Smt. Roseleen Das 
PW 9 – Sri Bimal Sharma
PW 10 – Sri Paramananda Borah

Defence Witness:
Nil.

Documents Exhibited by Prosecution:
Ext-1 FIR
Ext-2 Inquest report. 
Ext-3 Statement U/S 164 CrPC of PW 2. 
Ext-4 Search and seizure list.
Ext-5 Statement U/S 164 CrPC of PW 5.
Ext-6 Postmortem report.  
Ext-7 Extract copy of North Bongaigaon P.P. GDE No. 386 dtd. 18.3.09.
Ext-8 Sketch map. 
Ext-9 Charge sheet. 

Material Exhibit:
M. Ext-1 Two piece of Gamocha. 
M. Ext-2 One Botee Dao with wooden bar. 

Defence Exhibit:
Nil

                                    ( I. Barman )
                      Sessions Judge,

                                                                                               Bongaigaon


